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i (Tran.sjlation)

THE GENERAL CLAUSES ACT -

Lo No. III of 1308 F.
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PRELIMINARY
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(Translation)

Gy Fathér.
@ soh =
(453) Cattle.
. (46)., Vessel

"2.A. SARFEKHAS AREA:AND °

_'SARFEKHAS SERVANTS
.."SHALL BE DEEMED TO BE
ke OF GOVERNMENT. -

VAPPLICATION OF ACTS." .

3.
4, Constructlon of references to
repealed enactments -
5. Commencement.and termma-
tion of time.
6. Computatlon of tlme

‘Measurement of dlstanbcs

Duty to be taken pro ratain

-enactment.

PQWERSKND FUNchONAmEs.
. 9. . - Powers" conferred shall be
- exerc1sab1e from time to time.

e s
5 -

10. . Power to. appoint includes
© .~ power to appoint ex-officio.

11 Exercise of powers in case of
transfer from one office to
ar}gther' .
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o (Translatzon)

“Power to appoint includes

12.
' Power to suspend or dismiss.

13. Substitution of functionaries

14.  Successors.

. PROVISIONS AS TO ORDERS
AND RULES UNDER EN-
ACTMENT

$

Power. to make rules, 'etc in-
cludes power to add, to vary
Soor, rescmd them [P

15.

" Making and issuing of rules,
etc., between passing and en-
., forcement of enactment.

16.

s

I -

Provisions to make rules, etc.,
after previous publication.

17.

Construction of orders, etc.,
. issued under enactments,

18.

_ Contifuation of rules etc., .
- - issued under enactments re-
- pealed. :

19.

- MISCELLANEOUS..

20. Recovery of ﬁneé.}
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22.
23,

24,

(Translation)

Provision as to offences -
Punishable under two or -

more enactments. -

Citation of enactments...

Appeal against ‘drders  of

punishment:

Omitted.

Clauses
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1308 F: HYD. ACT 11| General Clauses.

(Translation)

THE GENERAL CLAUSES
ACT. ‘

-~

No. III of 1308 F.

(Received the assent of H. E. the
Madarul Moham on 14th Isfandar
1308 Fasii).

Whereas it is expedient to have
brevity in the text used
in the laws made by the
Legislative Council H. H. The Nizam’s
Dominions, and to make certain provi-
sions for the construction and applica-
tion thereof; -

Preamble.

It is hereby enacted as follows:—

PRELIMINARY.
- 1. This Act may be called “The
Short title, ~ General Clauses Act” and
extent and - shall come into force at-
commence-  once* in the whole of H.H.
-ment. "The Nizam’s Dominions.

GENERAL DEFINITIONS.
»2; In this Act, and in all laws
made by the Legisiative
v Council of -H. H. The
" Nizam’s Dominions, unless there is

. *Published in the Jarida dated 28th Isfandar,
. 1308 F. =

Definition.
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{ Translation)

* anything repugnant in the subject or
: context——

(1) the word “ Act” and the words
wact” " denoting code shall mean
AT L the Act for the time being
in force; -, , .

(2) the word “Part” when used
« part with respect to'any Act
shall mean a part of the

Act in which the word is used;

(3) the word " “Chapter” when
o » . used with respect to.any
“Chapter Act shall mean a chapter
of the Act in which the word is used;

" (4) the word “Secuon” when - used
_ with respect to any Act
shall mean a section of
the Act in Whlch the word is used;

) “Sectlon”

(5) the word “Sub-section” when

used” with~respect to any

. section shall mean a sub-

« " section of the' section in
' whlch the word is used

““‘Sub-sec-
. tlon

LA

. (6) thetword “‘schedule” shall mean
| Schedule” a Schedule to the Act in .
© which the word is used;

(7) the words “Mamalik-e-Mahrusa
« . Sarkar-e-Ali” (i. e. His
Mamalik-e-  p1iohiess the Nizam’s

Mahrusa- :

Sarkar-e-ali ‘Dominions)" shall - mean
(H. H. the . the whole of the territory
Nizam’s . which is or may hereafter

Do‘,nmwn), come under the suzerainty

e

General Clauses [1308 F:HYD.ACT I | -
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1308 F: HYD. ACT Il ] General Clauses

(Translation )

" of H. H. the Nizam, except the areas
as H. H. the Nizam may exempt for
the purposes of all'laws or of any partis
‘cular Act. For the words “Mamalikats

~e-Asafia” or ‘Sarkar-e-Asafia” wher4
ever ‘used in the Acts made by thd

‘Legislative Council the words “Mama
lik-e-Mahrusa Sarkar-e-Ali”(H.E.H. thd
- Nizam’s Dominions) or “Sarkar-e-Al{’

. (the Government) shall be substituted ;

3

: _ *[(7-Aj the word ““Balda” shall mearf

“ » “the city of Hyderabad i~
alda and shall also include

suburbs ;]

(8) the word “district” shall alsq
“District” extend to the city and
Stch suburbs as well as to thd
*fAmaldari of Sirpur-Tandur;] and
the Board of Revenue, or any authority
whomi the Government may appoinf

shall exercise the powers of a District;

jf—“”BUJ ;bﬁa’;([[w)idflfﬂ 0/
| /] Mumaa*"»w A%

Talugdar for the city and suburbs;

**[(9) the words T“Sarkar-e-Ah”
“Sarkar”  shall mean the Primd
) . Minister. Inall Acts madsg
by the Legislative Council the words
«“Sarkar-e-Ali”’ shall be substituted for
the words ‘“Madar-ul-Moham Sarkar-
. e-Ali” or the word “Sarkar”,]
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*As amended by Act No. VI of 1310 F.

**As amended by Act No. XV of 1329 F.
+See Act No. XVIIL of 1950,
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" General Clauses [1308 F: HYD. ACTII

( Translation)

10 “Pr1nc1pa1 Revenue Depart-

« ment” shall mean the
RPefzgxl:cligql Board of Revenue, or the
Department> department vested With

powers of the Board of.
Revenue, in reference to which the

words “Principal Revenue
ment”’ are used;

Depart-

(11) the words ¢ Local Authority

. - shall mean a municipal

A&Eﬁgﬂt , committee, local fund

» nority committee, or such other

committee which may be entitled to

expend and control any local income
accordlng to law;

- (12) the word “ Taluqdar * shall
mean the officerin charge
of the administration of
the Revenue Department
of a district ; and in the *[Amaldari of
Slrpur-Tandur, the Amaldar, Sirpur-
Tandur shall be deemed to be the
Taluqdar ;]

“Talugdar”

(13) “ District Court” shall mean
the principal Court of

. original jurisdiction in a-
district ; .

* District
Court ”

(14) ‘the word  Magistrate ™ shall
include every person exer-

“Magistrate” cising all or any of the
powers of a Magistrate

under the Code of Criminal Procedure
but shall not include the judges of the

*As amended by Act No. VI of 1310 F.
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"1308 F: HYD. ACT III] General Clauses

( Translation)

High Court or the Judges of Drvrsmnal
Courts;

(15) the word ¢ Jarida ”’ shall mean
the Jarida notified by the
- Government which is pub-
, “lished under the order
of the Government

. “..Janda »

(16) the word “ Notification.” hs,ha,ll
e mean a notification’ pub-
i Notifica-  fished in the Jarida by a
10N

_ lawful order ;

*¥[(16-A) the: word ¢ Order ” shall
~ mean an order given by a

S Order ” 3
exercise of any power

vested in him by lawj]

(17) the word « Rule ” shall mean

. a rule made in accordance

“Rule”
by any law;

' *[(17 -A) the words “ Government

. Servant’’ shall include

Govern- every person who receives

ment-Sex- hl

vant”, a monthly pay or re-
muneration  from

+Government, or who receives any

wages for Government work, or who-
does any Government work ‘without
wages ;]

Government servant in

with the power conferred'

the =
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*As amended by Sec 2 of Act No VI of -

1310 F.

-} As amended by Act No, XV of 1329 F.
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- General Clquses‘l [ 1308 F HYD. ACT 1T

(Translation) .

- Explanation (1). Railway employees
members and servants of municipal
_ committees shall also be considered as
" -Government servants

_ Explanation (2). Wherever the ex-
- pression ‘ Government Servant” oc-
curs, it applies to every person who is

. wirtually holding the office of a Gov-
ernment servant, whatever defect there
mlght be i in his mght to hold that post
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i[(l? B) the words ‘}‘lAﬁt of aGovern- P
.“ © "+ ment” shall mean an ac§ Yyo,* i
G(f;gtrg;gm which he may do in the / b ’(""““) L‘};‘C("_""ff
Servant » vo‘iﬁmal, capacity ;1. 2 j‘/j' j’d_,d’k;’,\ K /&, ”d"’ £ f Jip
&@JZM/ ,
18) a_the words - ‘“Order. of a Gov;
4.‘:(.)rdervof ernment servant’’ - shal ’//r'jl"ﬁhw‘ (’A)l "*’2’/4 !j"
a
 Govermgen A OTIY e o e from
ervant - in -the exercise of hif / r /J J/‘d’«

- official powers vxrtually vested in hin]
or which he believes 'in good faith td

. vest in him and has not been cancelled
“ by any other order; - .+ - .

d

d

(19) the word "powef » means
.+ Power " legal power;

1[(19-A) the word: *‘property’’ sha
extend to both immovablé

k73 .,
Property ™. and movable’;]

‘words ' “ immovable ’pro
perty * shall include land
rights of benefits arisin
out of land and all thing

"(20) the.
“ Immovable
property >’
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1308°F: HYD. ACT III.] dénerdl Clauses.

( Translation )

SRV {

‘attached to'the earth, or permanently
fastened to ‘any thlng attached to the
earth so 1ong as 1t is thus attached or
fastened ; ST e .

" (21) the words ““movablé propeity”
“ Movable shall mean property of

i¢ .. - every description . other
'prope’ty . than immovable property;

*[ (21-A) the word Z goods * shall”
- »  nat extend to 1mmovable
. _.G-°°ds . property ;] ;

- @3) the ‘word: “wrltmg “the ex-
.. pressions mcludlng the

Lol ertmg » . word “wrltmg shall <in--

. clude impression, of every. .
kind and'every mode_ by which ‘wotds «.
are répresented-on any material sub-
stance, e e

' (24): the word ‘sxgnature” and- the
expressions including the
“ Slgnature » . word signatureshall, when
_used with respect.to any -

person who is unable to-write his name,
include the mark of hi§ seal ‘ot any .
other ¢“mark™;

~

A

(25) the. word “document” shall .
' 1nclude any matter recor-
“Document > ~ ded in  writing by such
" means as are intended to

"*As amended by Act No. VI of 1310 F.
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As amended by Act No. I of 1953, Publish-
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General Clauses [1308 F: HYD, ACTIII

- (Translation)

be used, or which may be used, for the
purpose of recording that matter;

i[ (25-A) the words “valuable secu-

rity’’ shall mean a docu-

ment which is or purports

to be a document whereby

" any legal right is created,

extended transferred, restricted, extin-

guished, or released or Whereby any

- person acknowledges that he is legally

liable or that a(pertam legal right does
not belong to him; |

* Valuable
security

AN

1{ (25-B) the word “bond” shall also
include a document where-
by a person promised to
another to make payment
of money on condition that, if a parti-
cular act is done or a partmular act is
not done, the said promise shall become
" void ;]

“Bond ”

(26) the word “‘will” shall include a |

codicil and every writing
having a mention of
a voluntary posthumous
transfer or disposition of any property;

ok Wi" »

11 (26-A) the word ““registered’’ shall
be said of a document
duly registered in H. H.
the Nizam’s Dominions ; |

“Registered”

i 4‘"

As amended by Act No. VIof 1310 F.
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} 1308 F: HYD. ACT IlI] General Clauses

(Translation)

(27) the word “oath” : shall include

" affirmation and every dec- -
laration of the person. by
- law allowed to: affirm or
. 'declare mstead of swcarlng 5

“ Oath o

*[ (28) the word “affidavit™ means

- the statement made in
writing and certified by
oath before an officer .of
a court or other authorlty ;1

o Afﬁdav1t”

e

(29) the word “act” when used w1th
: respect to -an offence or
wrong for which a suit

-+ - for damages can be insti-
.. .tuted shall include a series of acts ; and
* words which refer to acts done shall
* also extend to illegal omissions ;

3 Act 3

(30) the word “offence” shall ‘mean
 «Offonce? AW act or omission made
© pumshable under any law

by a Criminal Court ; :

(31) the word “‘abet’” and its deri-
« Abet” vatives shall be used in the
same meaning as in the

Hyderabad Penal Code;

-(32) the word “lllegal” apphes to
e Illegal”

‘ uJC'/( L uu u’uuw’n/wu

o d:mlwyf/ /.m'u:’b
//!u”“:w bl (r’é)[
<t lfib?d’ub’u‘éu 17 /w«f,'w |

“n /Jl;b/dﬂ/jltél’JJ/,fij

.::; "u‘%wyw; - y,\)[ o
el bl /f»’Mm.utwL)u/
/;:L___Jﬂ/wé..wuwa’u’

-7 (I(L/JJLJ li’

o)JU"“JiH}DJ (r4)| - J-”

bz L JUZL 1 T g Teercte)

I I M e Gy

/J”.Cutytu,u Af—f/Ji’b
Lo ot

J‘j u}:@-“(’ % ”J”‘—( ) [

Jﬂd,,@jc,(/ 20
-;" U/(«.u/ e Goland
‘fvm,;”_/ww (ﬁ)L__ =l
U)A-/U!‘LJMU‘U’&J'-JWA

JL”/J"L‘W M/Wﬂ’u//.i’f

.,4;{ _,L)":_—

u}?.: t"l")( u!buﬂrf

* As amended by Act-No: VI of 1310 F.
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General Clauses [1308 F: ‘HYD, ACT I | -

( T ranslatzon )

- everythmg ‘which is an offence or
which is prohibited by law, or which
_ Aforms a ground for a civil action ;

(33) the words “legally bound todo”

- may be used in respect of

o« Legall : ~ a person when its omiss-
-.bound to do” - jon by him is lllegal

(34) the word ¢ m_]ury means
~ every kind . of damage

illegally caused * to any
" person in, body, mind, reputatlon or
- goods; -

- “Inj\iry” .

_ . (35) the words ‘“public nuisance”
-“Pubhc shall’ mean - a- pubhc
nuisance” = nuisance as defined in the

:, Hyderabad Penal Code; .

(36) an act shall be deemed ““to be
“ #An act to. * done in good faith” also
be donein  in the case where itisin
-good faith” . fact done in good faith
-eventhough it is done negligently;

(37) the word * imprisonment ”

“Imprison- . shall include both rigorous

“-ment” . ‘imprisonment and simple
: lmpnsonment

(38) the word “month” means a
“ ,»  month reckoned according
Month to the *[Ilahi] era;

*As amended by Act No. VI of 1310 F.
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1308 F: HYD ACT 111 ] General Clauses|

( Translatzon )

(39) the word “year” means a year
“Year” reckoned according . to the’
*[Ilahi) era;

N (40) the words importing the singu-
“Singular lar number shall also
and plural” ext¢nd‘ to the plural num-

ber; g

(41) the words 1mportmg the mas-
“Masculine culine gender shall glso

and extend to the feminine
femlnlne" gender;

(42) the word <‘public” extends to
Ty tets 32 every community of public
P_ubhc “or class of people; '

(43) the word ““person” shall
include any company or
association or body of
persons, whether incorporated or not;

“Person” .

*[ (43-A) the word « minor” means
“Minor® & person the eighteenth
v year of whose age has not
been completed;] ' ‘

(44) the word; “father”  shall

«Father” include . every  such

© person in whose " personal

law adoption is permltted and who
has adopted;

(45) the word ““son” shall include

s every such person in whose

Son™ . personal law adoption is
- - permitted and who has been adopted;

*[(45-A) the word cattle” shall
scatile”  include elephant, camel,

*As amended by Act No. VIof 1310F. .
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General Clauses [ 1308 F: HYD. ACT IIT|

(T ranslatzon)

E bullock, buﬂ'alo, horse, pony, mule
ass, pig, ram and goat;] .

(46) the  word ¢ vessel ” shall in-

. clude every ship or boat,

“Vessel ” .

: vessel§ which may be used
in navigation;

*[ (2-A ) In this Act and in all Acts
passed by the Legislative

S?;;il;lrll? Council, . unless there is
Sarfikhas anything repugnant in the
servants shall - subject or context—

© .be deemed to ¢ T o
“beof Govern- _ N
ment. L

(1) when thereis a . reference to
the area of H.H. the Nizam’s Gov-
ernment, it shail be deemed to include
the area of the Sarf-i-khas also 5

. (2) when there is a reference to
a government servant, it shall also
include a servant of the Sarf-i-khas.]

* APPLICATION OF ACTS.

3. Unless a ‘”di‘fferent -intention

Extent. appears—

. T[ 1) every Act shall extend to the
" whole of H. H the leam S Domlmons,

(2) every Act shall come into
operation after one month
from the: date of public-
ation _ thereof . "in the
Jarlda, L

Coming into
operation of -
“Acts, ..

or other description of

(

*
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*As amended by Act No. IX of 1322 F,

FAs amended by Act No. VI of 1310F.
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1308 F: HYD. ACT 1Il] General Clausses
’ ~ (Translation)

- (3) when-an Act comes into

" operation all those enact-

_ments and -parts of

s " enactments shall be re-

pealed the subject of which has been

- merely repeated in, oris absolutely
contradlctory to that Act;

. Repeal .

(4) by a repeaI of any Act the

enactments and. qrders
ﬁg%)?z‘l,isvllall which might have ‘ been
enactment. repealed thereby shall

- not come into operatlon,

(5) 2 ‘repeal of any Act shall not
" Effect of aﬁ”ec’t-— ‘
repeal. - )
(a) the previous operation of any
. repealed enactment or anything

established by that enactment or -

. _duly done ; or

(b) any nght prlvllege obhga~
tion or' liability accrued or incurred
~~under any repealed enactment ; or-

(c) any penalty, . forfeiture or
punishment incurred in respect of
any offence committed against any
repealed enactment ; or :

(d) any investigation, legal pro-

- ceeding or remedy in respect of any
. such right, privilege, obligation,
liability, penalty, forfelture or
punishment as aforesaid ;

ooy

.and any such 1nvest1gat10n, legal
proceedmg or remedy shall be institu-
ted, continued or enforced, and any
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_General Clauses | 1308 F: HYD. ACT III
(Translation ) '

~such penalty forfeiture or pumshment
shall be so imposed as if the enact-
ment had not been repealed. ]

4. Where any provision of an
Act is repealed and it is

Construc- . re-enacted in the repealing
: te'r%llllé’efs fteg' Act without any change in
repealed the objective, the references
enactments.  in any other enactment or

instrument in respect of
the provision so repealed shall, (unless
a different intention appears) be the
reference in respect of the prov151on
s0 re-enacted. v

5. (l) If any period of *[time] is
mentioned the day from

g‘;‘rﬁeggg' which it is stated to com-
termination | Mence shall not be included
of time, in the time but the day

v upto which it is stated to
last shall be included therein ;

: (2) If any amount or quantity is
mentioned, it shall include the ‘highest
limit expressed therein,

6 Where, by any Act, an Act or
proceedlng is done, or

Computa- = allowed . in any Court of
tion of office on a certain date or
time, - - within-a prescribed period,

then, if the said Court or

Office is closed on that date or on the
~last day of the prescribed period, the
act or proceeding shall be considered
as done or taken on the due date or in
due time if it is done on the *[day] on

~ *As amended by Act No. VI of 1310F,
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(Translation)

which the said Court or Office is open. C % U/ ! ‘ 5 Jf-(f less g Je /;L

: d/ [J Lw’ff/.u
7. Measurement of a distance for Z Ut’ G / /\_}’ ) Lu_:/g: u(U },ab

Measure- the purposes of any Act

ani:?;n?:gs. shall, unless a different ﬁ (/ ,fu, f d/ y ¢ gu Z L/ /'

intention appears, be made

4 ina straight llng on a plane. S ﬁJJ; é{f‘"’}’é"d—@“/bu (j
e
8. Where by any act, any duty of (f a /‘ - /h-/’ﬁ uf»-’(),f"j(f U" iy

customs or excise or in the-

gﬁgl tgrge nature thereof is leviable % PNy d O )’L‘ m b U/ dx‘*’f '.

rate i on a certain quantity, by
e gty messue ot e | oA 10 0T TS
Hhtontion appesre be Teviable at the U’; G
same rate 1nI;)1;oport10n to the quantity. e /) LB Y (fd “’U/ L’ ’
“ U’///:*MJUL_.M Lo kel
“ m,gfw.:wzfm;uf{

Wi JG i “L-u(.. /’u" IJ),J

PdWERS AND FUNCTIONARIF;S.\ u Y, b M A’ ) Ly

- 9. Where, by any Act, any power p
"Powers is conferred, thatd pc}wer Yo - /Q_/" J U/‘(_ /&;yuy/(/\
conferred . may be exercised from
shall be time to time as occasion é-—”@/ (’U’ {7” ’ L"‘J b L’! L"J
g‘ggfﬁgf requires. ‘ :
to time. . _ . JU!L)JL”I#)]}?WJL"I(}/
| L FE wwuiﬁ.,»/w
10. Where, by any Act, a power kﬂ’? . /"‘J J JLJ’I P} JL-"I
to confer any authonty or / /J U ij

Power to to make an appointment to d }, oy Ufé} L

14
appoint fill any office or execute d'TJ’“" Af (:‘ 0
includes any function is conferred,

. P . -
POWErt0 then, unless it is otherwise (((l e Ls uﬂf{b’é«@ yel

ex officio.  ¢xpressly provided, such . p S e,
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General Clauses[1308 F. HYD ACT 11

(T ranslatlon )

authonty may be glven, or - such

" appointment may- be made, either by

name or by virtue of office; and every
such 'authority .or appomtment shall
take effect from the date- on which

= intimation -thereof "reaches the person

appomted and, where the appointment -
is made by. notification’ in the’ Jarida,
from the date of its publication in
the Janda -

*[Explanatlon :—The power

cancel or modlfy authorlty conferred]

. DU . . AT
g When any Government servant
is invested with ;powers

Exerclse of " within- an “drea ‘of “land,

2;’;263 i andis transferred to. any
. transfer © . other office of alike nature-
‘fff%m otne * either equal to, or higher
oince to

another, - than the office aforesaid,

directed, the said person may- exercise
“.the same powers in--the area of land
to whlch he is transferred.

12 Where by any Act a power
to make any appomtment

P

'aggggto LT s conferred on any officer,
includes = -then, unless it is otherwise
-power.to . -. expressly - ‘provided, he
suspend or " ghal] also . have . power to

dis o PV
dismiss. . syspend or _dismiss -any

.t

tov
" confer authority includes- the power to

- “then unless it is otherwise i
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1308 F: HYD. ACT III ] General Clauses

(Translation )

person appomted in exercise of that
power. ,

13. In any: “Act, it shall be suffi-
cient, for the purpose- of
indicating that a law relates
to every-person or persons
for the time being exerci-
" sing the powers in an office, to mention

the designation of the officer - at the

time or generally exercising the said
. powers.

Substltutlon
of function-
aries, -

14. The law which applies to any
officer shall also apply to
the successors of that
officer and such of his
deputies and subordinates as may be
lawfully dlchargmg the duties of that
officer. \

Successors.

PROVISIONS AS TO ORDERS AND
RULES MADE UNDER ENACT-
MENTS. A

15. Where, Ey any Act, a pbwerito

make orders, rules or
Power to forms is conferrred, then,
makerules,  such power shall be exer-

?tc-l- " cised in accordance with
DOWE £0 the provisions of that Act,
and the rules made shall

add, vary or
rescind bepublishedin the jarida,
them. and, on the publication,

shall have the force of
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General Clauses 1308 F : HYD. ACT I1I

- (Translation)

law; and the aforesaid powers shall
also include the power to add, to vary’
or rescind the orders, rules or forms
made . thereunder in such manner and-
subject to such restrictions and con-
ditions as may be laid down in that :
Act. '

16 Where, by any Act Whlch is
- not to come into operation
Making and

immediately on the passing
issuing of  thereof, a power isconfer-
ll;gzs’e:;cwas'_‘ red to make rules or to
sing and gn_ issue orders with respect to
forcement of  the application of the rele-
enactments-  vant Act, or with respect

to the appomtment of any
Judge or officer or with respect to the
establishment of a Court or officer, or
with respect to the person by whom or -}
the time when, or the place where, or
the manner in which, or.the fees for
which anything is to be done under the
Act, then, that power may be exercised
at any time after the passing of the
Act; but rules, or orders so made and -
issued shall not take effect till the com- .
mencement of the Act

30
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1308 F HYD. ACT 111 ] General Ciauses ;

(Translation)

17 Where, by any Act,a power
to make rules is given
-subject to the condition
“of the ‘rules being made
after previous publication,
‘then, unless. a contrary
‘intention ~appears, the
. followmg provrsxons shall apply — -

Provisions to

o make rules,” °

. etc., after.
prevrouspub-
Yication, .. "

(1) the authorlty havmg power to
make the ‘rules shall,” before finally
making them, . pubhsh a draft of the
‘proposed rules in the Jarida;- " °

(2) there shall be pubhshed with

: the draft a notification for a ddte after

which the draft will be taken into con-

-.sideration ; and that date shall not be

within one month from the date of
publlcatron of the notlﬁcatron gt

: (3) the authorrty having power to
"make the rules, and where the rules are
‘to be made with the sanction, approval
or .concurrance. of another authority,
that another authority also, shall con-
‘sider any objections and opinions.which
“may be received by the authority having
power. to make the rules from any
person with respect to the draft before
that date fixed ; but no person shall be
allowed to make an objection to the
effect that a certain objection of opin-
_ ion has not been cons1dered

T Where, by any Act apower
to 1ssue orders, rules or
Constructlon

" forms is ‘conferred, then

. of orders, . expression in such orders
. ‘a;cdeisi‘;‘;dct .~ rules or forms shall, unless
ments. there -is anything repugn-

ant in the subject or con-
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General Clauses [1308 F. HYD: ACT III
| | { Translation)

" text, be taken to have the same mean-
ings as in the Act. . :

19. ‘Where any Act is repealed and
is enforced as a new Act
with or without modifica-
tion, then, unlessitis other-
wise expressly provided,
any- order, rule or form
~ issued under the repealed
. Act shall, so far as it is not inconsist-
ent with the provisions of the new Act,
continue in force, and be deemed to
have been issued thereunder, unless and
until it is repealed by any order, rule,
form or procedure issued under the new
Act. .

Continuation
of rules etc.,
issued under
enactments
repealed.

. MISCELLANEOUS |

20. The provisions of the Hyder-

* - abad Penal Code and the
Code of Criminal Proce-
dure relating to fines shall
apply to all fines imposed under any
Act or rule, unless" the Act or rulecon-

~ Recovery of
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1308 F: HYD. ACT I11] General Clauses

(Translation)

tains an express provision to the cont-
rary.

21. Where an Act is an offence
under two or more Acts,
the offender shall be liable

to be punished under any

Provision as
to offences

gggisrhfble . of those Acts; but shall
more erﬁgf not be liable to be puni-
ments. shed separately under the

two Acts for the same

offence.

22. (1) Where any Act is to be
cited, it may be cited with
its short title or its num-
ber and year.

Citation of
enactments,

(2) When a certain provision of
an Act is cited, it may be cited by: ref-
erence to the section and sub-section in
which the provision is contained.

(3) Where any portion of an Act
is cited, the citation shall, unless a
contrary intention appears, be deemed
to include the words in the beginning
and end of that portion.

23. Appeal against orders of pun-

ishment passed by the
Appeal Court or departmentally
agginst ¢ shall unless it is otherwise
orders o : : _
punishment, provided, lie to the depart

ment immediately superior
to the department i 1mposmg the punish-
ment.
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